
Crml. No. 96/2021. 

FIR No. 33371/2020. 

PS Narela. 

U/s 379/411 IPC. 

State VS Sachin @ Anuj Bhati S/o Late Vedram Singh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

    

Present: Ld. APP for the State (via VC).    

   

   Bail has already been granted to the accused vide order dated 27.05.2021 of Ld. Duty 

MM Sh Vaibhav Mehta.  Accordingly, the present application has become infructuous and is 

dismissed.   

   Copy of the order be also uploaded on District Courts website. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



Crml. No. 97/2021. 

FIR No. 652/2018. 

PS Narela. 

U/s 302/307/379/34 IPC 

State VS Shiv @ Lala S/o Azad Singh. 

 

28.05.2021  

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.     

Present: Ld. APP for the State (via VC).    

    

   It is informed by the naib court that offences u/s 302/307 IPC being sessions triable, 

a similar application has already been moved and listed before the Ld.  Sessions Court.  

   Same has not been disclosed by the applicant in the present application.  Be that as it 

may, since the application is already being pursued before the Sessions court, same stands 

dismissed.    

  Copy of the order be sent to the DLSA (North) Office.  

Copy of the order be also uploaded on District Courts website. 

 

          

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



DD No. 92A.  

PS Bh. Dairy. 

U/s 41.1 (D)/102 CrPC. 

State VS Sunil @ Baltkari S/o Ganesh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.   

 

Present: Ld. APP for the State (via VC).    

   Sh. R. Ramachandran, ld. LAC for applicant/ accused (via VC). 

   

   It is informed by the Naib Court that the present application has already been 

disposed off vide order dated 27.05.2021 of Ld. Duty MM Ms. Richa Sharma.  

Said order is perused. 

   Since the order does not reflect whether bail has been granted to the accused in the 

present kalandara proceedings or not and it appears that he is still running in JC in the aforesaid 

kalandara, the requisite kalandara proceedings as well as the main FIR proceedings be called from 

the concerned IOs for further proceedings. 

Relist on 29.05.2021. 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 35/2021. 

PS Narela. 

U/s 379/356 IPC. 

State VS Anil S/o Balwan Singh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is a bail bond. 

 

Present: Ld. APP for the State (via VC).    

   

  The present bail bond has already been disposed off vide order dated 25.05.2021 of 

Ld. Duty MM Ms. Richa Sharma.  Accordingly, the present application has become infructuous and 

is dismissed.   

   Copy of the order be also uploaded on District Courts website. 

   

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 35/2021. 

PS Narela. 

U/s 379/356 IPC. 

State VS Anil S/o Balwan Singh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

    This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

   

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

 

  Bail has already been granted to the accused vide order dated 25.05.2021 of Ld. Duty 

MM Ms. Richa Sharma.  Accordingly, the present application has become infructuous and is 

dismissed.   

   Copy of the order be also uploaded on District Courts website. 

 

 

           

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 3688/2020. 

PS Narela. 

U/s 379 IPC. 

State VS Anil S/o Balwan Singh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

    This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.     

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

   

  Present application has already been disposed off vide order dated 25.05.2021 of Ld. 

Duty MM Ms. Richa Sharma.  Accordingly, the present application has become infructuous and is 

dismissed.   

  Copy of the order be sent to the DLSA (North) Office.  

   Copy of the order be also uploaded on District Courts website. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 252/2020. 

PS Narela. 

U/s 379/411/34 IPC. 

State VS Sanjay @ Naresh S/o Mange Ram. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

    

Present: Ld. APP for the State (via VC).    

   Sh. R. Ramachandran, ld. LAC for applicant/ accused (via VC). 

   

  Bail has already been granted to the accused vide order dated 27.05.2021 of Ld. Duty 

MM Sh Vaibhav Mehta.  Accordingly, the present application has become infructuous and is 

dismissed.   

   Copy of the order be also uploaded on District Courts website. 

 

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



Crml. No. 98/2021. 

FIR No. 11441/2021. 

PS Bh. Dairy. 

U/s 379 IPC. 

State VS Unknown.  

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is an application for release of vehicle on superdari moved on behalf of 

applicant.   

 

Present: Ld. APP for the State (via VC).    

   

  The application is illegible. Legible copies be filed. 

  List on 31.05.2021.  

  

 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 649/2019. 

PS Bh. Dairy. 

U/s 376/506 IPC & 66A IT Act. 

State VS Kaushal Pathak S/o Sunil Kumar. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is a bail bond. 

 

Present: Ld. APP for the State (via VC).    

   

  Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 693/2019. 

PS Bh. Dairy. 

U/s 392/397/411 IPC. 

State VS Amandeep Singh S/o Jaskaran Singh. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.       

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

 

   Reply received. 

    Accused is stated to be in JC since 08.03.2020.  Copy of custody warrants has been 

attached with the application. 

   Heard.  Perused. 

   Accused is shown to have a long list of pending cases against him and appears to be 

a habitual offender. As such, he is not covered in the above-said criteria. 

  Accordingly, application in hand is dismissed.  

  Copy of this order be given dasti to the applicant's counsel via any of the electronic 

modes. 

  Copy of the order be sent to the DLSA (North) Office.  

   Copy of the order be also uploaded on District Courts website.     

  

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 10507/2020. 

PS Narela. 

U/s 379/411/34 IPC 

State VS Anwar S/o Vinod. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.       

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC).    

 

   Accused is stated to be in JC since 22.07.2020. Copy of custody warrants has been 

attached with the application. 

   Heard and Perused. 

  Ld. APP has although opposed the bail application, he has conceded that the 

application of the accused is covered under the HPC guidelines. 

  Therefore, in view of the directions laid down in the HPC minutes of the Hon’ble 

Delhi High Court dated 04.05.2021, applicant/ accused Anwar S/o Vinod is hereby admitted to 

interim bail for a period of 90 days from the date of his release on furnishing of personal bond 

in sum of Rs.15,000/- to the satisfaction of Jail Suptt. concerned on the following conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the 

event of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court 

about the same; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 90 

days from the date of release. 

  Application stands disposed off. 

   Copy of the order be sent to Jail Superintendent as well as to the DLSA (North) 

Office.  

   Copy of the order be uploaded on the Delhi District Courts website. 

   Copy of the order be also sent to ld. LAC for accused via any of the electronic modes. 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 



EFIR No. 11507/2020. 

PS Narela. 

U/s 379/411 IPC 

State VS Wasim @ Munna S/o Salim. 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.    

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC).    

 

   Accused is stated to be in JC since 25.10.2020. Copy of custody warrants has been 

attached with the application. 

   Heard and Perused. 

  Ld. APP has although opposed the bail application, he has conceded that the 

application of the accused is covered under the HPC guidelines. 

  Therefore, in view of the directions laid down in the HPC minutes of the Hon’ble 

Delhi High Court dated 04.05.2021, applicant/ accused Wasim @ Munna S/o Salim is hereby 

admitted to interim bail for a period of 90 days from the date of his release on furnishing of 

personal bond in sum of Rs.15,000/- to the satisfaction of Jail Suptt. concerned on the following 

conditions: 

  1. That accused shall not indulge into similar offence or any other offence in the 

event of release on interim bail; 

  2. That accused shall not tamper with the evidence in any manner; 

  3. That in case of change of residential address, accused shall intimate the court 

about the same; and 

  4. That accused shall surrender before the authorities concerned after the expiry of 90 

days from the date of release. 

  Application stands disposed off. 

   Copy of the order be sent to Jail Superintendent as well as to the DLSA (North) 

Office.  

   Copy of the order be uploaded on the Delhi District Courts website. 

   Copy of the order be also sent to ld. LAC for accused via any of the electronic modes. 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 



FIR No. 202/2021. 

PS Narela. 

U/s 379/411/34 IPC 

State VS Suresh @ Sonu S/o Dharambir 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

    This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

   

Present: Ld. APP for the State (via VC).    

   Ld. Counsel for accused/applicant (via VC) 

   

   The case of the prosecution is that the applicant with his accomplices stole 

complainant’s cow and were attempting to load the same on their vehicle when the complainant 

reached the spot and intervened. 

  On the other hand, ld. Counsel for accused has argued that the cow was injured and 

hence, the applicant and his associates were only trying to help her by taking her to the nearby 

shelter. Prayer for grant of bail is made on this ground as well on account of period of custody 

already undergone i.e.  the accused being in JC since 18/19.05.2021. 

  Ld. APP has opposed the application. 

  Heard. Perused. 

  The allegations against the accused are serious in nature. The facts of the case point 

towards repetition of the offence again in future and also towards possibility of accused fleeing 

away from justice. As such, I do not deem it appropriate to grant bail to him at this stage. 

  Application stands dismissed. 

   Copy of the order be sent to ld. Counsel for accused via any of the electronic modes. 

   Copy of the order be uploaded on the Delhi District Courts website. 

  

         

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 117/2021. 

PS Narela. 

U/s 393/34 IPC. 

State VS Bilal. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.   

 

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

 

  Reply received. Previous involvement report of the accused is not legible so as to 

decide whether his case is covered under the HPC criteria. 

  Legible report be filed by the IO on 31.05.2021. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



EFIR No. 0307/2020. 

PS bh. Dairy. 

U/s 379/411/34 IPC 

State VS Rakesh S/o Mahender 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application for grant of interim bail for a period of 90 days in 

pursuance to the criteria laid down in the HPC minutes dated 04.05.2021 of the Hon'ble Delhi 

High Court.       

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

 

   Reply received. 

    Accused is stated to be in JC since 10.10.2020.  Copy of custody warrants has been 

attached with the application. 

   Heard.  Perused. 

  Accused is shown to have more than 3 criminal cases pending against him and as 

such, he is not covered in the above-said criteria. 

  Accordingly, application in hand is dismissed.  

  Copy of this order be given dasti to the applicant's counsel via any of the electronic 

modes. 

  Copy of the order be sent to the DLSA (North) Office.  

  Copy of the order be also uploaded on District Courts website. 

   

   

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 527/2015. 

PS Bh. Dairy. 

U/s 380/411/457 IPC 

State VS Saddam Hussain. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking release of accused on personal bond. 

    

Present: Ld. APP for the State (via VC).    

   Ms. Hema Goel, ld. LAC for applicant/ accused (via VC). 

 

  It is submitted that accused was granted bail by this Court vide order dated 

05.11.2020 subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like 

amount.  It is further submitted that accused is unable to produce a surety in the matter due to 

financial constraints and therefore, it is prayed that accused be released on furnishing of personal 

bond only. 

  Heard.  Perused. 

  In view of judgment of Hon'ble Supreme Court in Moti Ram & Ors. Vs. State of 

M.P., AIR 1978 SC 1594 and in Rotary Club District RI 3010 Vs. NCT of Delhi, the requirement 

of surety for bail of accused is waived off in bail order dated 03.12.2020 and accordingly, it is 

ordered that accused Saddam Hussain be released upon furnishing of personal bond only in the 

sum of Rs.15,000/- to the satisfaction of Ld. Duty MM/ MM Concerned.  All the other conditions 

mentioned in bail order dated 05.11.2020 shall remain the same. 

   Application stands disposed off accordingly. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider 

deputed in this court by the jail authority. 

  Copy of the order be also sent to ld. counsel for accused via any of the electronic 

modes.   

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 180/2021. 

PS Narela. 

U/s 387/506/34 IPC 

State VS Vikas Swami @ Vicky S/o Subhash Swami. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

    This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

   

Present: Ld. APP for the State (via VC).    

    Sh. S P Kaushik, Ld counsel for accused (via VC). 

 

    The case of the prosecution is that accused/ applicant alongwith co-accused made 

extortion calls to the complainant from their mobile phones and were subsequently arrested on the 

basis of technical surveillance. Bail application is opposed interalia on the ground of gravity of the 

offence.  

   On the other hand, ld counsel has pressed for bail citing false implication; lack of 

evidence and the period of custody already undergone by the accused i.e. he being in custody since 

13.05.2021. 

   Arguments heard.  Reply perused.  

   The allegations against the accused are grave in nature in as much as threatening 

calls have been made through mobile phone(s) found in his possession. The investigation is at a 

nascent stage where the voice samples of the accused also have to be analysed. Further, given the 

facts of the case, there are chances of threatening of the victim/ witness as well in the case. In these 

circumstances, I do not deem it appropriate to grant him bail at this stage. 

   Application accordingly stands dismissed.   

  Copy of this order be given dasti to the applicant's counsel via any of the electronic 

modes. 

  Copy of the order be also uploaded on District Courts website.  

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 180/2021. 

PS Narela. 

U/s 387/506/34 IPC 

State VS Harsh.  

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

    This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

   

Present: Ld. APP for the State (via VC).    

   None for accused. 

 

   Reply perused. 

   Put up for arguments on 29.05.2021. 

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 120/2020. 

PS Narela. 

U/s 186/353/323/427/34 IPC. 

State VS Ali Conlibely. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

  This is an application seeking release of accused on personal bond. 

 

Present: Ld. APP for the State (via VC).    

   Ld. Counsel for applicant/ accused (via VC). 

 

  It is submitted that accused was granted bail by this Court vide order dated 

01.12.2020 subject to furnishing of personal bond in the sum of Rs.20,000/- with one surety of like 

amount.  It is further submitted that accused is unable to produce a surety for the said amount and a 

request for release of accused on personal bond is made. 

  Prosecution has taken an objection qua release of accused on personal bond on the 

ground that accused is a foreign national and does not have a permanent abode and therefore, if he 

is released on personal bond there are chances of him fleeing away from justice and there will no 

means to securing his presence in the Court. 

  Heard.  Perused. 

  Considering the overall facts and circumstances; the fact that the applicant is a 

foreign national and is unable to arrange a surety deposit, the order dated 01.12.2020 is modified to 

the extent that surety amount of Rs.20,000/- be deposited in cash instead of producing a local 

surety.  

  This order shall form part and parcel of order dated 01.12.2020. 

   Application stands disposed off accordingly. 

   Copy of the order be given dasti. 

  Copy of the order be also uploaded on District Courts website.   

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 

  



FIR No. 275/2021. 

PS bh. Dairy. 

U/s 188 IPC. 

State VS DL 13C 2689. 

 

28.05.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  

   This is an application for release of vehicle bearing registration No. DL 13C 

2689 on superdari moved on behalf of applicant Waseem Baig.   
 

Present: Ld. APP for the State (via VC).   

   Copy of e-receipt issued by RTA reflecting transfer of vehicle by previous owner Bal 

Kishan to applicant Waseem Baig filed. 

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the 

applicant/ rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 13C 2689 

be  released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the 

concerned IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also 

of the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused 

as well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of 

the same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

      

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.05.2021 
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